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(c) if so, whether Government propose
to discontinue such programmes and adver-
tisements?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): (a) to (c). Advertisements on
Ali India Radio and Doordarshan conform to
a prescribed code. Unless it 1s proved that
the consumption of a particular item I1s inju-
rous to health, its advertisement i1s not
banned. ltems such as alcohol and tobacco
are not advertised on that ground However,
the efficacy of vegetarian diet 1s also high-
Iighted in the various programmes of AIR
and Doordarshan

Cases settled by Lok Adalat in Delhi

366. SHRIVIJAY KUMARMALHOTRA:
Will the Minister of LAW AND JUSTICE be
pleased to state the number of cases settled
so far by the Lok Adalat in Dethi?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRIDINESH GOSWAMI). So far, 12 Lok
Adalats have been organised in Delhiinciud-
ing the one for cases pending in the Su-
preme Court. The total number of cases
settled 1s 4,162 including 189 cases at the
Supreme Court Lok Adalat.

Export Targets

367. SHRIVIJAY KUMARMALHOTRA:
Will the Minister of COMMERCE AND
TOURISM be pleased to state:

(a) theexporttargetsfixed and achieved
for 1986-87, 1987-88 and 1988-89;

(b) the reasons for shortfall, if any;
(c) whether any target for 1989-90 and

1980-91 has also been fixed and if so, the
details thereof; and
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(d) the effective steps being taken to
fulfil the targets?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The expor targets fixed, and actual
achievement during the Years 1986-87,
1987-88 and 1988-89 are as under.—

(Value : Rs. Crores)

Year Targets Achieve-
ment
1986-87 12203 12451.95
1987-88 13800 15741.23
1988-89 18795 20295.15

(b) Does not anse.

(c) Anexporttargetof Rs. 28025 Crores
has been set by the Commerce Ministry for
19806-90. The exparttargetfortheyear 1990-
91 has not been formulated.

(d) The plans of Government to 1m-
prove export performance include making
exports commercially viable, upgrading in-
dustnial capability, ensuring the supply of
raw matenals at competitive prices,
strenhthening infrastructural areas such as
power and simplifying the procedures.

Implementation of recommendation of
Law Commission

368. SHRI P.C. THOMAS: Will the
Minister of LAW AND JUSTICE be pleased
1o state:

(a) whether the Ninetieth Report of the
Law Commission has recommended for
amending section 10 of the Indian Divorce
Act;

(b) if so, the steps taken by Government
thereon;





